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CSNTRAL AU.1INIS TAATIVE TRIW~L 
AilAHAMD ~S~H. Al.lAHA~D. 

OPEN CQJRT 

CIFCUIT SITTING AT UTTARAN(.;HAL {N'\INITAL) 

Nainital, this the 12th day Of April, 2004. 

QJOWM : HON. MR. JUSTICE S.R. SINGH, V.C. 
HQN• .MAJ. GS~. K.K. ;SftIVAS TAVA, A./-A. 

O.A. No. 325 of 1999 

l. Bal Chandra, aged abou·t 38 yea.rs S/O 1-te Atma Ram !VO 

C/O Pataru Ram, Okla Sundaiwala, Raipur, t:»hradun. 

2. Balbir Singh Chauhan, aged about 31 yea.rs S/ O S.ri Mohan 

Singh Chiuhan fVO B-l5/ 14, Hew Type-II, Ordnance Factel'y, 

Estat., Raipur, Dthradun •••••• • •••• Applicants. 

Counsel for applicants • Sri K.C. Sinha. 

Versus 

l. Union of India through Secrf#tary, Ordnance Fact0rt Board, 

10-A, Auckland Ro~d, Calcutt.. 

2. Genereil Manager, Opto El~ctronic Factoiy, Raipur, Dahradun • 

• • • • • • • • ••••••• Respondents • 

Counsel for respondents : Sri G. R. Gupta. 

0 R D E R (OHAL} 

BY HON. MR. JUSTICE S .a. SINGH, V.C. 
z 

Heard Sri K.C. Sinha, '"le•nied counsel for •PPlietlnt, 

Sri G.a. Gup~. Addl. Standing Council, Union of India and 

perused the pleadings. 

2. The eipplic•nts, who are working on the post of 

Tracer w.11.f. 26.8.1991 and .16.4.92 respectively stake their 
I 

cl•im for promotion t• the post of Draftsmaf\/Chargeman, Gr. II I 
I 

which rep~sontations hava been rej~cted by the impugned I 

ord•r dated l.12.1998. The repi:esentations. •ppears t• have 

been .rej~cted · in view of the &XPl•.,..tien contiined in lettor 

dated 11.11.1998 •f Ayudh i~kby•l•Y• to tt. effect that 

Trac•r is not th• feeder cadl.'a with reference t• the pGst •f 

Karyaveksbak (Chargeman, Grade-II). 

3. Sri Sinha bas invited ~r attenti•n t• the previsi•ns 

l contained in In dun Ordnanot Factory (Recruitment and 
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Conditi•ns of Sezvic•s •f Supertisoxy •nd Non-gazetted) l\Jlss,, · 

4, 1989, a copy •f which has been annexed as Annexui-.-2 to 

the O.A. A perusal •f schedule t• tbe rule w•uld indic.ta 

that recruitment of 57' posts in the cadre •f NiksN ~vees 
..:0 \..- ~ ....._ 

(Drafts&l4ln} ~ t• be f.U1e--ci by premeti•n fr•• •mengst lacer 

and cennected categ•ries •f empleyees who bave put in tbree 

years •f .regular sel'Vice. The rep.resentati•ns. appears to 

have been rej$cted witbGut 'r•per self directi•n t• tbe ~es 

af•l'9stated. In the circwns'btnces. tnerefere, impugned 

erder is li~ble to be set aside. 

~. · Accerdingly tbe O.A. succeeds •nd allowed. tae 
erder dated ll.ll • .1.998 issued by the Ol!puty General M.inige~ 

Admin. en betl9lf •f M9hel Prabandhak as also the explanati•n 

centained in letter dated .1.l.ll.1998 •f the Headquarters are 

set aside. the res,endents are directod t• ncensider the 

applicants claiJU fer pranoti•n t• the ,ost •f Draftsman/ 
~ \_.. 

Chargeman Gr•de-II after proper self direction ,:_~in the 
't..-

rule! af •restated within a pe.ried •f three mentbs frem ·the 

date •f recei,.t •f a c~py •f this •rde-r. 

N• •rder •s t• cests. 

v.c. 


